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ĵmnnioR to Csnihal Excisi 
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Shri B. B. Bhagat: Sir, I beg to toy 
on the Table, under section 38 of the 
Central Excises and Salt Act, 1944,a 
copy of each of the fallowing Notifi­
cations making certain further amend­
ments to tbe Central Excise Buies, 
1944:—

(i) G.S.R. No. 945 dated the 9th 
May, 1959.

(11) G.S.R No 591 dated the 23rd 
May, 19S9.

(iii) G.S.R. No 616 dated the 30th 
May, 1989

(iv) G.S.R- No. 708 dated the 20th 
June, 1959.

(v) G.S.R. Nos. 78B and 789 dated 
the 11th July, 1959.

(vi) G.S.R. No. 885 dated tho 1st 
August,  1959.  (Placed *n 
Library, See No. LT-1505/50).

NanncATioNS issued xjnosb Sea 

Customs Act

Shri & K. Bhagat; Sir, 1 beg to lay 
on the Table, under sub-sectjon (♦) 
at Section 4SB of the Sea Customs 
Act, 1878, a copy of each of the fol­
lowing Notifications:—

(i) G.S.R. No. 700 dated the 20th 
June, 1959  making certain 
further amendment to the
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

fil) G.BJR. No. 701 nated the JOth 
June, 1959.

(iv) G.&R. Na 721 dated the 27th 
June, 1959 making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1998.

(v) G.S.R. No. 722 dated the 27th 
June, 1959.

(vi) G.S.R. No. 755 dated tne 4th 
July,  1959  making certain 
further  amendment to  the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(vii) G.S.R. No. 756 dated the 4th 
July, 1959.

•

(viii) G.S.R. No. 790 dated the 11th 
July, 1959  making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) -iules, 1958.

(ix) G.SR. No 791 dated the lith 
July, 1959

(x) G.SR No 792 dated the 11th 
July, 1959 making certain 
further  amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(xi) G.SR No 793 dated the 11th 
July, 1959

(xii) G.S.R No 794 dated the lith 
July, 1959  making  certain 
further amendment  to  the 
Customs  Duties  Drawback 
(Brand Rates) Rules, 1958.

(xm) G.S.R. No. 795 dated the 11th 
July, 1959 ,(Placed in Lib­
rary, See No LT-1506/59).

Notifications issued under Sea
Customs Act and Central 
Excises and Salt Act

Shri B. B. Bhagat: Sir, 1 beg to lay 
on the ‘Able, under sub-section (4) 
of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Cen­
tral Excises and Salt Act, 1944, a copy 
of each of the  following Notifica­
tions:—

(ill) G.S.R. No. 7?f lated the 27th 
June, 1959.

(l) G.S.R. No. 698 dated the 3Mb 
June, 1989 making certcta




